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csP No 1060 0F 2017

BEFORE THE NATIONAL COMPANY LAW TRIBLTNAL,

MUMBAI BENCH

csP No 1060 0F 20r7

In the matter of thc Companies Act, 201 3;

AND

In the matter of Scheme of Amalgamation of Aanhay

Diamonds and Manufacturer Private Limited

('Transferor Company 1') and Aarshay Intemational

Mauritius Limited ('Transferor Company 2') with

Aarshay Gems Private Limited ('the Trunsferee

Company') and their respective shareholders.

....Petitioner Compaly

Order delivered on 30o November, 2017

Coram:

Hon'ble B. S. V. Pmkash Kumar, Member (J)

Hon'ble V .Nallasenapathy, Member (T)

For the Petitione(s): Mr. Rajesh Shah with Mr Ahmed M Chunawalai,t M/s Rajesh Shah

& Co, Advocate for the Petitioner

Per: B. S. V. Prakash Kumar, Member (J)

ORDER

1. Petition admitted

2. Petition fixed for hearing on 2l't December,20l7.

3. Leamed Advocate for the Petitionff Company submits that in pursuance of Order

datedl4u September, 2017 passed by this Tribunal in Company Scheme Apptication

No 866of 2017, meeting of the Equity Shareholders of the Petitioner Company was

convened and held at 210, Prasad Chambers, Opera House, Mumbai - 400 004 on

1

In the matter of Sections 230 to 212 and Section 234 of
the Companies Act, 2013;

AND

AARSHAY GEMS PRTVATE LIMITED,



4

csP No 1060 0F 2017

Wednesday, 186 October, 2Ol'1 , at 1l .30 a.m.and the requisite quorum was present

and the Scheme was approved with the requisite majority by the Equity Shareholders

with modifications. The Chairperson appointed for the meeting has filed his affidavit

verifuing his report dated l86October,2017 which is annexed as 'Annexure - H' to

the petition. The Petitioner Company has no secured and unsecured creditors.

The Counsel for the Petitioner further submits Orat as directed by this Tribunal'

notices have been served upon all the Regulatory Authorities namely, (i) concemed

Income Tax Authorities with in whose jurisdiction the Petitioner Company's

assessments are made, (ii) Centrul Govemment through Regional Director, Westem

Region, Mumbai, (iii) Registar of Companies and (iv) the Reserve Bank oflndia, as

per Rule 8 of the Companies (Compromises, Arrangements and Amalgamations)

Rules,20l6.

At least l0 days before the date fixed for hearing, Petitioner Company to publish the

notice of hearing ofthe Petition in two local newspapers viz. "Free Press Joumal" in

English and "Navshaktl' in Marathi, both having circulation in Mumbai as per Rule

16 of the Companies (Compromises, Arrangements and Amalgamations) Rules,

20t6.

The Petitioner to file an affidavit of service regarding the directions given by the

Tribunal three days before the date fixed for final hearing and do report to this

Tribunal that the direction regarding the issue of advertisement ofthe notice has been

duly complied with.
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sd/-

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumir, Member (J)

sd/-
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